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Re-Structuring' of Public Undertakings

5069. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FINANCE 
be pleased to state:

(a) whether the government are 
considering the need of re-structuring 
the entire Public Undertakings to en­
hance production; and

(bj if so, what are the major chan­
ges which the Government propose to 
make in this regard?

THK MINISTER OF FINANCE 
(SHRI II. M. PATEL): (a) The Gov­
ernment are not considering any gen­
eral restructuring of the public en­
terprises. However, it is the constant 
endeavour of Government to make 
such changes in organisation and 
working procedures whore necessary 
so as to improve efficiency and efTec 
tivencss of these enterprises.

(b) Does not arise.
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Writing off debt standing against 3rd 
World Countries

5071 SIIRI VINOD1IBI1AI B. 
SHETH: Will the Minister of FINANCE, 
be pleased to state:

(a) whether the reported decision 
o£ -writing off debt by Britain and 
other countries standing against Third 
World countries is correct;

(b) whether India will be benefited! 
by this decision;

(c) if 130, to what extent; and
(d) whether India will approve o f  

writing off such debt?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) A Special 
Session of the Trade and Development 
Board of UNCTAD held at the Minis­
terial level in Geneva from 6th to. 
llth March, 1978 considered the pro­
blems of external indebtendness of 
developing countries. The Session re­
solved inter alia that developed donor 
countries will seek to adopt measures 
for adjusting the terms of their past 
Dilateral official development assis­
tance to poorer developing countries 
in order to bring them in line with 
the softer terms which are currently 
prevailing for such assistance, or
would adopt other equivalent measu­
res, as a means of improving the net
flows of official development assistance
to these countries. Union undertaking 
such measures, each developed donor 
country will determine the distribu­
tion and the net flows involved within 
the context of its own aid policy.

(b) and (o .  The above decision im­
plies that adjustment could he car­
ried out in a flexible manner and in a 
number of ways, including writing off 
of past debts The extent of which 
India will benefit from this decision
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will depend upon the form of imple-
mentation of the above decision by
various developed donor countries.

(b) what is the total Gtrength of
employees category-wise in STC;

(e) what is the proportionate cadre;
wise representation of SC/ST among'
them;

(d) whether there is any back-log!
shortfall against recruitment quota;
and

(e) if so, what steps have been
taken by the Administration to wipe
OUt the same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
Yes, Sir. Rosters are being maintained
with effect from January 1970.

(b) and (c). A statement is laid on
the Table of. the House, [Placed in
Lib1'ary. See No. LT-1977/78].

(d). Yes, Sir.

(e) A statement is laid on the Table
of the House. Ptased in Library.
See No. LT-1977/78].

•..
Criteria for removal of Excise Oft

Sweets and Confecticnarfes

5074. SHRI NATWARLAL B. PAR-
MAR: Will the Minister of FINANCE
be pleased to state:

(a) the criteria adopted in remov-
ing excis= on sweets and confection-
aries in 1977-78: and

(b) whether there are any products
similar tn sweets and confectionaries
for qualifving for the exemption of
excise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The duty
of 10 per cent ad valorem leviable
under Item I-A of the Central Excise
Tariff on boiled sweets, toffees, can-
dies etc. was removed as part of the
1977 Budget; this was done keeping
in view, amongst other things, the

(d) India will, of course, welcome
adjustment of its past official debts
in order to bring them in line with the

~ ~present terms of such assistance from
'various bilateral sources.

.Development of Kutoshwar in North
Bihar

5072. SHRI RAM SEWAK HAZARI:
'Will the Minister of TOURISM AND
<CIVIL AVIATION be pleased to state:

(a) whether Kutoshwar is an anci-
rent and religious place in North Bihar;

(b) whether the abovs plaCe is in
"backward area and tourists find it
<difficult to visit this spot; and

(c) if so, whether Government
~'propose to develop this place as a
=tour.ism spot and build an Inspection
~House there?

THE MINISTER OF TOURISM
_AND CIVIL AVIATION (SHRI PUR-
:SHOTTAM KAUSHIK): (a) and (b).
-Yes, Sir.

(c) Kutoshwar is visited by people
~from neighbouring area to offer pray-
-ers and perform religious caremony
on the occasion of Shivratri. Thus
'being primarily a centre of local im-
-portance, any development to be un-
-dertaken at this place would be the
.responsibifity of the State Government.
'There is, therefore, no proposal in
-the Central sector to develop Kutosh-
--war.

Implementation o.f Reservatio.n orders
fo.r SC/ST in STC

5073. SHRI SHIV SAMPAT! RAM:
Will the Minister of COMMERCE,
CIVIL SUPLIES AND COOPERA-
TION be pleased to state:

(a) whether reservation orders for
Scheduled Castes/Scheduled Tribes in
~ecruitment in STC are implemented;
-if so, from which date;




